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M.A, No.294l2017 IN C.P. No. 08/241-242lNCLT/MB/MAH /2017

In respect of this prayer (b) the records of the case have demonstrated

that an amount of Rs. 93,190/- has already been disbursed. Due to this

explanation the prayer (b) is not sustainable.

Rest of the prayers shall be considered at the time of finalization of the

Main Petition.

In respect of prayer (g) on Page No. 7, after some discussion with the

Learned Counsel for the Respondent Company, it is hereby directed that

the Respondents shall not deal in any manner with the immoveable

properties of the Respondent No. 1 Company till further Orders.

The dates for further compliance have already been pronounced vide

Order passed on 25.07 .20t7.

ra Pantula Mohan
Me (Judicial)
04.08.2017.

M.K. Shrawat
Member (Judicial)
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